
THE MINES AND MINERALS (REGULATION AND 
DEVELOPMENT) AMENDMENT ACT, 1972 

.. 
' [12th September, 19721 

An Act further to amend the Mine and Mlnerals (Regulation and 
Development) Act, 1957. 

BE it enacted by Parliament in the T enty-third Year of the Republic 
of India as follows:- \ 

\ 
1. This Act may be called the Mines and Minerals (Regulation and Short 

Uevelopment) Amendment Act, 1972. \ \ title. 

67 of 1957. 2. In the Mines and Minerals (Regulati and Development) Act, 1957 {yertion 
new (hereinafter referred to as the principal ct), after section 4, the fol- 

lowing section shall be inserted, namely: 4A. 

"4A. (1) Where the Central after consultation with Termina- 
tion of the State Government, is of opinio it is expedient in the in- mining 

terest of regulation of mines and development so to do, it leases, 
may request the State Government a premature termination 
of a mining lease in respect of ral, other than a minor 
mineral, and, on receipt of such r State Government shall 
make an order making a premature ation of such mining lease 
and granting a fresh mining lease in of such Government com- 
pany or corporation owned or co Government as it may ~ 

think fit. 

(2) Where the State Government, af&r consultation with the 
Central Government, is of opinion that it is expedient in the interest 
of regulation of mines and mineral devel pment so to do, it may, by 
an order, make premature termination o 1 a mining lease in respect 
of any minor mineral and grant a fres lease in respect of such 
mineral in favour of such Governme t company or c~rporation r. owned or controlled by Government as it may think fit.". 

! 
3. In section 6 of the principal Act,- \ Amend- 

ment of 
(i) for sub-section (I) ,  the following sub-section shall be s c k -  section 

tituted, namely: - 6. 

"(1) No person shall acquire i n  one S ta te  id respect of 
any mineral or prescribed group of minerals- 

(a) one or more prospecting covering a total 
area of more than twenty-five 
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ore mining leases covering a total area of 
kilometres: 

Provided that i the Central Government is of opinion that 
in the interests of t e development of any mineral, i t  is necessary 
so to.do, it may, fo reasons to be recorded by it in writing, 
permit any person t acquire one or more prospecting licences oP 
mining leases cover ng an area in excess of the aforesaid total 
area; I I 

i 
(c) any mi ling lease or prospecting licence in respect .i of an area whicq is not compact or contiguous: 

Provided th t if the Central Government is of opinion 
that in the inter t sts of the development of any mineral, it is 

I necessary so to  do, it may, for reasons to be recorded in 
writing, permit ny person to acquire a prospecting licence 
or mining lease 1 n relation to any area which is not compact 
or contiguous."; 1 

(ii) after sub-sectio (2), the following sub-section shall be 
inserted, namely:- ! 

I "(3) For the puFoses of determining the total area referred 
to in sub-section, (l)j, the area held under a pros~ecting licence 
or mining lease by a person as a member of a co-operative 
society, company or other corporation, or a Hindu undivided I 
family or a partner /of a firm, shall be deducted from the area 
referred to in sub-s ction (1) so that the sum total of the area 
held by such person, under a prospecting licence or mining lease, 
whether as such me ber or partner, or individually, may not, in 
any case, exceed th total area specified in sub-section (I).". 

4. In section 9 of the pri cipal Act,- 

(i) in sub-seetions ( ! ) and (2), for the words "mineral removed 
by him", wherever they the words "minera1,removed or con- 
sumed by him or manager, employee, contractor or 
sub-lessee" shall be 

shall not enhance the 
rate of royalty in mineral more than once during 
any period of 

(ii) after sub-section 
inserted, namely:- 

(2), the following sub-section shall be 

1 
"(2A) The holder/ of a mining lease, whether granted before 

or after the of the Mines and Minerals (Regula- 
Act, 1972, shall not be liable 
coal consumed by a workman 

such consumptlion by the 
of a tonne per month."; 

the following provis~ 
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1 5. After section 9 of the a1 Act, the following section shall be xnsertiou 
1 Inserted, namely:- of new 

section 9A. 

"9A. (1) The holder of mining lease, whether granted before I Dead 
rent So 

or 'after the commencement f the Mines and Minerals (Regulation ,,, paid 
and Development) Amendme t Act, 1972, shall, notwithstanding any- by the 
thing contained in the instr ment of lease or in any other law for lessee. 

the time being in force, pa to the State Government, every year, 
dead rent at such rate as +ay be specified, for the time being, in 
the Tnird Schedule, far all ithe areas included in the instrument of 
lease: I 

I 
Provided that where t&e holder of such mining lease becomes 

liable, under section 9, to bay royalty for any mineral removed or 
consumed by him or by hi4 agent, manager, employee, contractor or 
sub-lessee from the leased brea, he shall be liable to pay either such 
royalty or the dead r nt in respect of that area, whichever is 
greater. 

I (2) The Central Gove nment may, by notification in the Official 
Gazette, amend the ThirdISchedule so as to enhance or reduce the 
rate at which the dead r e ' t  shall be payable in respect of any area P 
covered by a mining lease! and such enhancement or reduction shall 

I take effect from such date; as may be specified in the notification: 
I 

Provided that Government shall nclt enhance the rate 
of the dead rent in any such area more than once during 
any period of four 

I 

' 6 .  After section 13 of the pbincipal Act, the following section shall be Insertion 
inserted; .. , namely:- I of new 

I section 

i 
13A. 

"13A. (1) The Centra Government may, by' notification i n  the Powerof 
Central 

Official Gazette, make rulgs for the grant of prospecting licences or cove,- 
mining .leases in respect of\ any minerals underlying the ocean within merit to 

I' 
make 

the 'territorial waters lor t e continental shelf of India.. rules for 
the grant 

(2) Without prejudice to the generality of the foregoingpower, ~~~'~~ d such rules may provide f r all or any ' of the following matters, licences 
' namdy:- or mining i leases 

in res- 
(a) the and restrictions subject to pect of 

territorial 
or mining leases may be granted; waters 

or conti- 
and cxpl~itation of minerals nental 

shelf of continental shelf of India; 

(c) ensuring that such exploration or exploitation does not 
interfere with navigati n; and b 

(a), any other m ter which is required t.o be, or may be, 
prescribed.". 

7. In  section 14 of the Act, for the words "prospecting Amend- 
ment of 

licences. and mining leases", "quarry leas=, mining leases or section 
other mineral ~r)~oessi~n.r;" 14. 
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8. In section 15 of the princ pal Act,- f 
(i) in sub-sections ( I )  a d (Z), for the words "prosyecting licenct I and mining leases", wherev r they occur, the words "quarry lease 

mining leases or other min ral concessions" shall be substitutetl; r 
(ii) after sub-section (2) the following sub-section shall be inseri I 

ed and shall be deemed a1 ays to have been inserted, namely:-- "1 
"(3) Tine holder of mining lease or any other mjneral con 

cession granted under ahy rule made under sub-section (I) shal 
pay royalty in respect of minor minerals removed or consum 
ed by him or by his a ent, manager, employee, contractor o i 
sub-lessee at the rate pbescribed for the time being in the rule 
framed by the State G vernment in respect of minor minerals k 

t 

\ Provided that the btate Government shall not enhance th, 
rate of royalty in respbt  of any minor mineral for more thar 
once during any period'of four years.". I 

Amend- 1 
ment of 9. In section 18 of the princirjal Act, for sub-section (I), the following 

sub-section shall be substituted1 namely:- 16. ; 
I I 

"(I) ( a )  A ~ I  mining lbases granted before the commencement 
of the Mines and Mineral (Regulation and Development) Amend- f ment Act, 1972, if in force, at such commencement, shall be brought 
into conformity with the 'revisions of this Act, and the rules 'made 
thereunder, within six mlnths 7 from such commencement, cjr such 
further time as tbe ~ e n t r 4 l  Government may, by general or syecial 
order, specify in c'nis beh+lf. 

(b) Where the rights/ under any mining lease, granted by the 
proprietor of an estate or tenure before the commencement of the 
lviines and Minerals (Regu ation and Development) Amendment Act, 
1972, have vested, on or a ter the 25th day of October, 1949, in the 
State Government in purs 1 ance of the provisions of any Act of any 
Provincial or State ~ e ~ i s l b t u r e  which provides for the acquisition 
of estates or tenures or p ovides for agrarian reform, such mining 
lease shall be brought int conformity with the provisions of this 
Act and the rules made t ereunder within six months from the 
commencement of the Min s and Minerals (Regulation and Develop- 
ment) Amendment Act, 1 72, or within such further time as the 
C t ~ t r a l  Government may, by general or special order, specify in 
this behalf.". 

I I 

Amend- 10. In section 17 of the prin Act, in sub-section (I),- 
ment of 
section 

(i) the word "only" sh 11 be omitted; I 
(ii) after the words " of a State", the words "or any 

other person" shall be 
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tion 18A. 

"l(1A. ( 1 )  Where the entral Government is bf opinibn that for Pb?ertb 
authoris$ hHee0nseiyation and dev bf minerals in India; i t i s  neces- Geologl- 

sary to eolleet as prekise fnfo~maii6ri as po$$ible with regard to any ,,I sur- 
mineral available in or +der any land in relation to which any yay' oi 

. . '~rdspecting lidencO br mitin% lease has been whether by 'India, etb to 
the State Government or b y  any other person, the. central Govern- ..a;;e 

Meat may. authorise t h e  tieoiogicil. Survey of India, or such other i,,,tig, 
Quthprity or agency as it1 inay sgecify in this behalf, to carry out tiatl. 
such detailed investigatiar/s for the purpose of obtaining such infor- 

? mation as may be necess ry: 

11.. After section 18 of the 
be inserted, namely:- 

Provided that in the bases of prospecting lieences or mining 
I leases granted by a State: Government, no such authorisation shall 

be made except after with the State Government. 

(2) On the issue under sub-section (I), it 
shall be lawful for of India or the specified 
authority or 

the extent 
of any mineral available in or under such land, 

(d) to set out boubdaries of the land in which any mineral 
L t  is expected to be founb, 

( e )  to mark such )boundaries and line placing marks, 
( f )  where otherwi the survey cannot be completed on the 

boundaries and line to cut down and clear away any 
part of any standing c op, fence ol- jungle: f 
Provided that no such buthority or agency shall enter into any 

,building or upon any encldsed court or garden attached to a dwel- 
lihg house (except with t consent of the occupier thereof) with- 
out previously givihg at least seven days' notice in 
writing of its intention to I o so. B 

(3) Whenever any such action of the nature specified in sub- 
section (2) is to bq taken, \he Central Government shall, before or 
a t  the time when such actiQn is taken, pay or tender payment for 
all necessary damage and in case of 
dikpute as to the sufficiency so paid 01- tendered or 
as to  the person to whom it or tendered, the Central 
Government shall refer the principal civil court of 
original jurisdiction having over the land in,  question. 

(4 )  The fact that there dispute as is referred to 
in sub-section (3) shall not e a bar to the taking of any action un- 
der sub-section (2). 7 

(5) After the completio of the investigation, the Geological 
Survey of India or the speci ed authority or agency by which the 
investigation, was made shal submit, to the Central Government a 
detailed rep0r.t indicatbg t rein the extent ahd natu're of any 

< mirieral which lies depsi te  i in or under the land. 

25 Law-58 

principal Act, the following section shall Inser- 
tion of 
new sec- 
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( 6 )  The costs of e investigation made under this section shall 
be borne by the Government: . q a 

Provided that wh e the State Government or other person in 
whom the minerals ar vested or the holder of any prospecting 
licence or mining lease applies to the Central Government to furnish 
to it or him a copy the report 'submitted under sub-section (5)) 
that State Governmen or other person or the holder of a prospecting 
licence or mining leas , as the case may be, shall bear such reasonable 
part of the costs of nvestigation as the Central Government may 
Gpecify in this behalf nd shall, on payment of such part of the costs 
of iilvestigation, be e; titled to receive from the Central' Gbvern- 

(5) .". 
I 

ment a true copy of 1 the report submitted to it under sub-section 
I 
i 

Amend- 12. In section 2.1 of th!e principal Act,- - - 

ment of 
section (i) for sub-sectibn (I), the following sub-section shall be sub- 

stituted, namely:- / 21. 
% I 

" (1) Whoev r contravenes the provisions of , sub-section (1) i of section 4 shall1 be punished with imprisonment for a t e r q  which 
may extend to qne year, or with fine which may extend to five 
thousand rupees1 or with both."; 
(ii) after sub-s ction (2), the following sub-sections shall be 

inserted, namely:- ! I 
"(3) Where \any person trespasses into any land in contra- 

vention of the rovisions of sub-section (1) of section 4, such 
trespasser may b served with an order of eviction by; the State \ 
Government or ny authority authorised in this behalf by that 
Government and he State Government or such authorised autho- 
rity may, if nece 1 ,sary, obtain the help of the police to evict the 
trespasser from tt/e land. 

. . . .  , (4) any person raises, with.oqt ,any lawful autho- 
a n y .  land, and,:,for. tha t  p u ~ p ~ s e ,  ,brings 

. . , . - :on . the land:.any. :topl, equipment,! vehjcle or : any othec :thing, such 
, . : , . , , , ;. , m@qral,l;$ool, equikment, .vehicle,or o ther  thing. ; 6h.gl:l be! :liable 

to be seized by a Ijnagistrate specially. emp~wered:dn th$s.,behalf. 
(5) Whenever \any person raises, without apy lawful autho- 

rity, any rnineral>jfrom any land,, the State Governmeqt may 
recover fr,om the mineral so raised, or, where such 

disposed of, the price thereof, and may 
rent, royalty or tax,. ag th.e case 
which the land was occupied by 

, , , . 

Com- . . . . X i  . "23A. ( I ) :  Al;ly,vffe e punishable ,uildert,thi.s'Act or'.ang;rule made 
pound- . , . '  . .  .:tbereun4er . may, eithe ;: before os after the. ;i:nstitutian of the ,pr~secu-  
ing 

: ...ti~n, be . e o m p o ~ n d e ~  i ~i the. perso~~iau-thorised:: undeb $e~.t,ioai 22 to 
offences. ' ' 

. make a complaint .b e court with zlespect!:to that. 0ffen~~;:Gkh pay- 
.merit to that. p,erson, or credit . to. the; 1G6vernmeht;l of suoh $ ,sum aa i . ,  , . that person may speci y: .. . . . . 

;.;, L. . :, '. , 

Inser- 13. After section 23 of 
tion of be inserted, namely : - 
new sec- 
tion 23A. 

the principal Act, the following sectidii shall 
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Provided that in the an offence punishable with fine only, 
I z' no such sum shall amount of fine which may 
i be imposed for that offence. 

(2) W h r r ~  an coqpounded under sub-section ( I ) ,  no t . i ,: .. j pfoceedmd oi jag,' & the !cdse may &, be ' &ken 
against the offender of'.tIie off6dbd 'do compounded, and the 
offender, if in custody, shalllbe released Eorthwith.". 
14, section '25 of thep2inci$llAot $hail be i & h & ~ ~ ~ ~ d  as sub-section Amend- 

ment (1) thereof, and after sub-sectiob (1 )  as so re-numbered, the following of set- 
sub-section shall be inserted, nahely: . . , tion 25. 

"(2) Any rent, royalty, '!a:x, fee'or other sum due to the Govern- 
ment either under this AcJ& any rule made thereunder or under 
the terms and conditions off !any prospecting licence or min.in.g. ,lea+ 
may, on a certificate of sucd officer as may be specified by the' State. 
Government in this behalf sy general or special o+der,'be!iecovered 
in the same manneil-&j!i$ i+-b$re .$g..afre& of landrev@na@fd.nd every 
,such sum which becomes Fue to the Governmenfi .ia&tg.r $he com- 
mencement of the Mines and Development) 
Amendment Act, 1972, due thereon, shall 
bei%&>ifissv~eb~rg~ .on -the of the prospecting Jicence 

I or mining . ~ g a ~ e ,  a s . . . + e , , w p  [may, . , .  be.", .: / . . I : .  

15. In section :18:,of the princi'. ql  Act, for sub-section . . . . . . . .  (I), t h e  following Arnend- P . I . .  

sub-section shall be substituted1 namely:- ment of 
. . . . .  , . . . . .  . . . . . . .  ; ; . . ? .  . . . . . .  . ' I  !:>.'...'. 

section 

,+."(J),!qyery rule.and,,ey ry g~tification made by the Central Gov- 28. 
. . . . i .  I 

ernmen! under this- ~ c t  i&, a s  &-jog ;:a& :r;iiy Ek bfter it is 
made, .de'fb;;e 'i6a[;h % se . .: df :p ' - aa I i.arnent- while it is !in s.ession for a 
total period of thirty days $hi&.may i l  , comprised in one session or 
in two or more successive jseiiions, and if, before the expiry of the 

should 

in such modified as the case may he; so, 
however, that shall be without 
prejudice to tfig &,yf~ing:?previ~U$ljr d&he under that rule _ . -  ... . 

, . J f ,  *&tifica$l:on.,, ' . . 
. . . . . . .  

< .' . . . . .  .:: . . * 
, , ,  

I ' .  "' ' 
I 

16. After th'e Second 'Sched to the principal Act, the following Insertion 

Schedule shrall be inserted, 
of Third 
Schedule. 

. . -  . . .  

"THE T ~ I R D  SCHEDULE 
. . . .  . . . . . . - .  . . .  

,*L: .. . > - - .  .- i- : I .  -,-- . (s& section 9A) : 
. . . .  . . . . . . . . . . . . . . .  . ;  - 

. . . . . . .  b E r n  RENT 
I Period of the mining lease Rate of dead rent per hectare 
, 

1. 1st year Nil  
- I -  

2. 2nd year to Rs. 12.50 

3. 6th year to ' Rs. 25-00 

4. 11th year IRa 37.50.". 


